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I NrRODLCTION 

I, the Chairman, Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes having been authorised by the Committee 
to submit the rteport on their bahalf, present this Thirtieth 
Report (Tenth Lok Sabha) on hction Taken by Government on the 
recom.~enda tions contained in the l'Iinteenth Report (T enth Lok Sa bha) 
~n the Ministr;f of Civil ,".viation and Tourism (Department of 
Civil/.viation) - Heservations for and employment of Scheduled 
Castes and Scheduled Tribes in National l.irports /',uthority. 

2. The TlHi"¥t Heport was considered and adoptE'd by the COlT'.mittee 
on 16 J]ecember, 1993. Mt'lIl1t4U ~ tAl cP"'f! -tor'" t.2/riS <t ~ N~ 
3. The Report has been divided into the following Chapters :-

r. Report'. 

II. Recommendations/Observations which have been 
accepted by the Government~ 

III. Recommendations/Observations which the Committee do 
not desire to pursue in view of Government replies. 

IV. Recommendations/Observatio~s in respect of which 
replies of the Government have not been accepted 
by the Committee and which require reiteration. 

V. Recommendations/Observations in respect of which 
final replies of Government have not been received. 

4. An analysis of the ,\ction Taken by Government on the reco-
mmendations contained in the Ninteenth Report of the Committee is 
given in ~ppendlx. It would be observed theref~Dm, that out of 22 
recommendations in the Report 16 recommendations i.e. 72.72 percent 
have been accepted by the Government. The Committee do not desire 
to pursue 1 recommendation i.e. 4.54 percent of their recommenda-
tions in view of Government replies. Five recommendations i.e. 
22.72 p~rcent in respect of which replies of the Governme~t have 
not been accepted by the Conrnittee require ~e~era:U.(" 

NEW DELHI 1 p"'~~ ~HI~~RDVl'\J 
III December. 1993 ' 
10 I.grahayana, 1915tSj 

Chairman, 
Committee on the Welfare of 
, . Scheduled Castes and 

Scheduled Tribes. .' 



,Je' 
ANNEXURE 

CHAPTER I 

J:l.EPORT 

This ::e'")ort 0;: the Committee on the 'Nelfare of Scheduled 
Castes ;":1e: Sch~dulc?l~'L'ibes deals with the Action T<:l:en by 
Govcr;lr;1(';' ~ On th} rec ommen dati ons contained in the Ninet eenth 
R::~· .... ,t (Tenth Lok Sabha) of .the Committee on the Ministry of 
Civil.vidtion G. Iourism (r.epartment of Civil Aviation) regart~inl 
reserv<.:.tio:1s for .:n.:.i employment Qf Scheduled castes and 
Schec1ulcc.1 Tribes in National Air90rts Authority. ' . ~ '. 

1.2 Til (.1 :anete _:nth Re~ort was pres ented to Lok Sa bha on 
April ?7, 1993. It contained 22 recommendations. Replies of 
the .~ovc'Z'f1rjlGnt in respect of these recommendations have been 
examinee.: and may b(' categoriesed as under :-

(i) ;:ecomm(?ndations and \))sorvations which have been acce~ted 
by the' 30vernment (S1. Nos. 4,5,1,8,9,10,11,12,13,14,15,16 

(ii) 

(iii) 

(iv) 

17 ,10,19 and 22). '. 

'~:ccorj;mendations and observations which the Committee do 
not rL?sireXl to pursue taking into consideration the 
.::-e:1lics of the '3OVernment (Sl. Nos. 6). 

.1.ccommendations and observations, replies to which have 
not been accepted by the Committee and which require 
roitcration (~l. Nos. 1,2,3,20 and 21). 

~~ccommendations and observations in respect of which 
final replios have not been received (Nil). 

1,3 The Committee \Jill now deal with those action taken 
rep1i~~rj 0''; the 30vurnment which need reiteration. 

BOA+"ID_O l' :JI n.SCTOP.s 
(Hecomnrcnd3tions at ~,l.Nos. 1, 2. Para 1.7 and 1.8) 

1 .• 4 In !Jura 1.7 of t he Nineteenth Report (Tenth Lok SabhCl) 

the :Ommi tt ce rGcornr;'lcnded that. suitable provi sions ShOll ld be 

iRcor~:>or:-::ted in the r~ules/Bye-laws of the Unified. authorit:r of 

National .Urports ,,.uthority and International Airperts Authority 

Of India in case they are merged as the proposal for their m;::~J~ 
,..' 

is un;:cr con sider1~~i on of the ,30 vernment, f'or' takih~ car~ 



Of ]i'/ing repres ont.::.rt·i:on :to at least One SC/ST member on the • 

BOard 0: Directors. 

1.5 In ~1ara 1.8 o{ the lJineteenth Report (Ienth Lok Sabha) 

~he :Ommitt(:o further rGcommended, that till a unified authority 

of National Airports Authority and International Airports . 

Authorit~' of India is formed, efforts s hou Id be made to inc luc1c 

one suitable ~C/:)T' person official or non-Official member On 

the DO.:lr<.l of Directors of National, Airports Authority at th'e 

earliest to look aftel.~ the interests of SC/ST. 

1.6 In their ro:.>ly the Government have stated that tho 

prev~ilin'_ guid'elincs on constitution of 'Boards Of Di .... .:ccors o{ 

public. c,ltcr?rises do not make it obligatory to provide rG~n·cscn·· 

tati:\.~n to SC/ST' at the DOard level. GOvernment do not ;Jro:IOso , 

to make any mandatory ~Jrovision in this matt~r. HOwever, (jOvcm·' 

ment a.~:-e alive to the needt.o provide wider opportunities to 

SC/ST 2,!1:'~ consider t' ir apPointment to the Board of Manageffi'?nt 

·at t;-l:;: ~imc of const:i.tution and reconstitution of the BDa·rd. 

D.le ir:no~~tance vall continue to be given in thi~ matter. 

1.7 "[hI) COlTunitt0G consider tho reply of the Government evasive 

and uns'::'~isfactory ~l.S Lhe reasons for ncry: 
1:; . , -' 

pro)os~~ to include one SC/~T person as Director (Official Or 

non-offisial) have not been explained. The Committee, therefore, 

reitcI'.J-co thGir earli'.?r rGcommendation that suitable provision 

should be incor?or.:1tod in the RuleS/Bye-laws of the National 

~l?O~rts .~uthority (or of the Unified authority of National 
'f 

I Airpol~ts .';uthority and Internat~onal Airport's Authority in 
I 

case 
" 

I' ,tbey .)':'~0 mcrgC?d ,;''.) tho propOsa 1 for their mer Jer is under 

J 



to take car:2 of r;i V'-llG 

rci:JrCS':'ll~,:rtion to at least one SC/ST mer.lber on the Board of 

Directors. 

L~I\l~l~ ~QFF.~CE..1LIl'~ T~_l~mJ:.~F!.Y_ _ ' 
TRecornmendation at IU .No .3, Para 2.4) 

.1'.8 In para 2.4 of the Ninteenth Report (TGilth Lok sabha) 

the Committee recC'lrrmended that Liaison Offic er in the Ministry 

should make it a regular practice to visit the !-lead Offu,e/ 

Regional Office of National Airports Authority 8~ least 

~nce in a' year to ensure thtt reservation ortiers are 

jrnplemented in all respects. 

1.9 In their reply, the Governnent have stated that there 

are 6 Public sector Enterprises and 4 Attachecl/subordinate 

and autonomous organisatio_ns under the Ministry of Civil 

Aviation and Tourism (I:eptt. of Civil Avi~tion). It may" 

therefore be difficult for the Liaison Officer in the Ministry 

t' visit every year the Headquarters and Regional Offices 

of all the formations including National AirrJorts Authority 
,duties 

1.n addition to attend ing to ot her L. ' as _Deputy ~cretary. 

H."6.ver. efforts will be made to see that the Liaison 

Officer or his representative visits the I~eadquat'ters/ 

Regional Offices of NAA once a year to ensure that reservation 

.rders are :implemented in all respects. 

1.10 The Committee are not satisfied with the reply of the 

GevEtrrin~nt and woul d 1 ike to emphas ise t h,--t t he Liaison Officer 
: ,$ 

i~ the Ministry s houl d inspect the rost erL>I'aint ained in the 

Head Office/Regional OffiCe of National Airports Au-thority 

at least once a yeax' to ensure that the reservat ion orders 

irnplem ented ill ~ll respects. 

are 

.' 



.. 
,-4 

~OCIO-Eco:~a\'i lC OEVEt~Plv\ENr 
{ReCOiii"'mencr oYfo n at sl .No"""S:'20, 21 t Par a 5 .4,5 .5 ) 

1.11 In Para 5.4 and 5.5 of the Ninteenth Report (Tenth 

Lok Sabha) the Committee desired ,that National A-?-rports Authority 

s houl d odopt ~CJTle villages' predominantl y inhabited by SC heouled 

Castes/ S::hGduled Tribes near thE;ir proj ect and take measures 

to develop f ac ilitieslike drinking water, education, medioeH.--

building of roads etc. and some specific anount should be 

eannarked by National Airports' Authority in their annual 

budget on welfare schemes which would lead to all round 

developnent of Scheauled Castes' and Scheduled Tribes. 

1.12 In th8lr reply the ~l'1Tlen.t hpve stateq. that National 

Ai~ports AUthority is bas'ically a service organisation. Its main 

activit ies include planning anddeveloPlTlent 0 f aero d,A9m es , 

inStall at iOn and.maint~ance oj radio navigational. aids ,and 
I 

communication systems and provision of safe and efficient air 

traffic control serviCes. Airports are generally loca~ed ciNay 

from residential areas. Besides, National Airports Authority 

finlls it difficult, owing to constraint ofreslD'urces, even to 

fulfi4 its-bas.ic' task~,l"'f modernising and expanding a:irp'cft 

facilities and air traffic' control services~ It-may not 

therefore bf:: poss'ible~n its p art now to undertake s6cio..;.. 

" economic development I'Ifv.illages. • 
, , 

1.13 The Canrn it tee are not convinced with' the reply 'of' the . . 
Governnent as under Article 46 of the Co'nstitution" t he'-central 

and statG Gover~ent a~e respol1s'ible 'fo pr6mote economic. 
,~ . . 

.. '; . ,': ".:1:'. '.,' .. ' ,,", 

development of g:;s and STs. They woul dt therefore,' apprec iate 
, " ... ~ I, 

if some specific ctrlount is earmarked by National: 



5 :-

Airports Authority in the annual budget to undertake socio-

economic development programmes for retrieval, welfare and 

advancement of s::heduled Castes and scheduled Tribes 

whenever the authority finds themselves in a position to do 

Sn and woul d alse 1 ike to be appr ised of any soc io-econom ic 

developnent programne unde;rtaken by the authority_ 

....... 



: '~I; 
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Recommendation (Sl.No.4 para 2.5) 

., 
" 
~r' :' 

The committee are unhappy to note that complete data 
regarding the complaints received from SC/ST employees during 
the last three years is not available in the Ministry of Civil 
Aviation and has been started from the year 1991 only. The hope 
that in future the Ministry shall continue to not only maintain 
a detail record of complaints/grievances received from SC/ST 
employees of organisations/undertakings under its administrative 
control but a180 settle them expeditiously. 

a I PLY 

The register on complaints received from SC/ST 
employees, maintained since 1991, contains detailed record of 
the grievances. Efforts will continue to provide expeditious 

redressal. 

MINISTRY OF CIVIL AVIATION & TOURISM (DEPARTMENT OF CIVIL 
AVIATION) O.M. No.14016/6/92-SCT DATED 11.10.1993. 



-~ • statement showing the action taken on the 
recommendations/conclusions contained in the Nineteenth Report 
of the committee on the Welfare of Scheduled castes and 
Scheduled Tribes (Tenth Lok Sabha) on the Ministry of civil 
Aviation 'Tourism ( Department of Civil Aviation)-Reservations 
for and employment of Scheduled castes and Scheduled Tribes in 
National Airports Authority. 

Recommendation (Sl. N~.5 para 2.14) 

The Committee find that no formal meeting between the Liaison 
Officers to discuss matter of common interest has been held by 
National Airports Authority. The usefulness of such meetings 
has been admitted by the management of NAA. They therefore 
recommend that periodical meeting, should be held reqularly 
between the Liaison Officers to discuss the problems faced in 
the implementation of reservation orders in various unit. and 
matters of common interest especially those relating to 
Scheduled castes and Scheduled Tribes and records of such 
meetings should be properly maintained. 

B I r L Y 

National Airports Authority has decided to hold 

periodical meetings of Liaison Officers twice a year and to 

maintain a record of such meetings. 

MINISTRY OF CIVIL AVIATION , TOURISM (DEPARTMENT OF CIVIL 
AVIATION) O.M. No.14016/6/92-SCT DATED 11.10.1993. 
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statement showing the action taken on the 
recommendations/conclusions contained in the Nineteenth 
Report of the Committee on the Welfare ot Scheduled Castes 
and Scheduled Tribes (Tenth Lok Sabha) on the Ministry of 
Civil Aviation , Tourism ( Department of Civil Aviation)-
Reservations for and employment of Scheduled Castes and 
Scheduled Tribes in National Airports Authority. 

Recommendation (Sl.No.7 para 2.16) 

The Committee express their deep concern that in his inspection 
report the Liaison Officer has pointed out two basic mistake. in 
the maintenance of Rosters, i.e. non-maintenance of .eparate 
rosters for recruitment and promotion and roster points not 
shown properly. They, therefore, urge upon the Management of 
National Airports Authority to train its officials in proper 
maintenance of Rosters with a view to keeping at bay the 
recurrence of such mistakes in future. 

B I PLY 

National Airports Authority has started appropriate 
training programmes for the Personnel Officers. 

MINISTRY OF CIVIL AVIATION & TOURISM (DEPARTMENT OF CIVIL 
AVIATION) O.M. No.14016/6/92-SCT DATED 11.10.1993. 
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statement showing the action taken on the 
recommendations/conclusions contained in the Nineteenth 
Report of the Committee on the Welfare of Scheduled castes 
and Scheduled Tribes (Tenth Lok Sabha) on the Ministry of 
Civil Aviation & Tourism (Department of civil Aviation)-
Reservations for and employment of Scheduled castes and 
Scheduled Tribes in National Airports Authority. 

Recommendation (Sl.No.8 para 2.17) 
The Committee note that a combined register to look 

after the grievances of all the employe.s including SC/ST 
employees is being maintained by National Airports Authority. 
The Committee recommend that a separate complaints register 
showing the particulars of the complaints Qf SC/ST employe.s 
together with the action taken for their disposal should 
immediately be maintained both at the corporate and the Regional 
Offices of National Airports Authority with a view to ensuring 
proper and speedy disposal of SC/ST grievances. 

RIP L Y 

National Airports Authority has taken necessary 
action in this regard and is maintaining separate complaint 
registers for SC/ST employees both at Corporate and the Regional 
Offices. 

MINISTRY OF CIVIL AVIATION & TOURISM (DEPARTMENT OF CIVIL 
AVIATION) O.M. No.l4016/6/92-SCT DATED 11.10.1993. 
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statement showing the action taken on the 
recommendations/conclusions contained in the Nineteenth Report 
of the committee on the Welfare of Scheduled castes and 
Scheduled Tribes (Tenth Lok Sabha) on the Ministry of Civil 
Aviation' Tourism ( Department of Civil Aviation)- Reservations 
for and employment of Scheduled Castes and Scheduled Tribes in 
National Airports Authority. 

Recommendation (Sl.No.9 para 3.16) 
The committee are constrained to note that the 

recnlitment to certain posts in Group 'c' category of services 
of National Airports Authority is centralised and is done on All 
India basis which is against the Presidential Directive on 
reservations. the Management of the National Airports Authority 
during evidence admitted that they would be following the 
Presidential Directive in future recruitments. The committee, 
therefore, recommend that the practice of recruitment to Group , 
'c' posts on all India basis should be discontinued forthwith 
and immediate steps should be taken to follow the regional quota 
for reservation of posts for SC/ST in Group 'C' posts. 

I B PLY 

National Airports Authority has now decided to 

undertake regional level recruitment to these posts and follow 
the regional quota for reservation of posts for SC/ST. 

MINISTRY OF CIVIL AVIATION , TOURISM (DEPARTMENT OF CIVIL 
AVIATION) O.M. No.140l6/6/92-SCT DATED 11.10.1993. 
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Statement showing the action taken on the 
recommendations/conclusions contained in the Nineteenth Report 
of the Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes (Tenth Lok Sabha) on the Ministry of civil 
Aviation' Tourism ( Department of civil Aviation)- Reservations 
for and employment of Scheduled Castes and Scheduled Tribes in 
National Airports Authority. 

Recommendation (Sl.No.lO para 3.17) 

The Committee find that there is still a backlog of 
vacancies inspite of special Recruitment Drives undertaken in 
the past. It has been stated that the posts which were of 
technical nature and required technical 9ualification had 
remained unfilled due to lack of response part1cularly from ST 
candidates. The Committee recommend that in order to wipe out 
the existing backlog in direct recruitment, National Airports 
Authority should continue launching special recruitment drives 
besides makiny other serious efforts to maximise recruitment on 
regional/loca basis in the case of Group 'C' posts. 

RIP L Y 

Special Recruitment drives to wipe out the backlog 

will be continued by National Airports Authority and recruitment 
to Group 'C' posts will be made on regional basis. 

MINISTRY OF CIVIL AVIATION , TOURISM (DEPARTMENT OF CIVIL 
AVIATION) O.M. No.14016/6/92-SCT DATED 11.10.1993. 



~ -10-
statement showing the action taken on the 
recommendations\conclusions contained in the Nineteenth Report 
of the committee on the welfare of Scheduled castes and 
Scheduled Tribes (Tenth Lok Sabha) on the Ministry of Civil 
Aviation and Tourism (Department ot civil Aviation)Reservations 
for the employment of Scheduled Castes and Scheduled Tribes in 
National Airports Authority. 

Recommendation (Sl. No. 11 para 3.32) 

The Committee are unhappy to note that instead of 
showing improvement, the percentage Qf SC employees promoted has 
decreased in the year 1991 as compared to the year 1989, i.e. 
against the percentage ot 15.78 for Group 'A', 12.22 tor Group 
'B'and 20.68 tor Group 'C', it has come down to 12.86 tor Group 
'A', 7.56 for Group 'B' and 13.33 for Group 'C'. The Committee 
also note with dismay that the promotion ot ST employees is even 
worse, as in the year 1989, only one Scheduled Tribe has been 
promoted and that too in the Group '0' category and in the year 
1991, only four STs were promoted, 3 in Group 'A' and one in 
Group '0' and no ST was promoted in Group 'B' and Group "C" 
categories. 

Recommendation (Sl.No.12 para 3.33) 
The Comittee find that the non-filling of reserved 

points in promotional posts in National Airports Authority is 
due to the non-availability of eligible SC\ST candidates in the 
feeder cadre as stated by the Management. The Management of 
National Airport Authority 1S hopeful that adequate 
representation of SCs\STs would be available in due course of 
time. The Committee expect that the Management will soon sort 
out the problem by making serious efforts to ensure due 
representation of SCs\STs in the feeder cadre as'per prescribed 
percentage. 

R B PLY 

The short fall in filling reserved vacancies by 
promotion in certain cadres is due to non-availability of 

eligible candidates in the feeder grades. Following efforts are 
being made to increase the representation of SC\ST in the feeder 

cadres:-
1. 

2. 

3. 

Recruitment drives including special drives to fill 
up the reserved vacancies. 

Relaxed standards, consistent with requirements of 
flight safety, are prescribed for SC\ST candidates 
in the selections tests. 
Efforts to attract candidates are also made through 
local newspaper\employment exchange and recognised 
local SC\ST bodies. 

MINISTRY OF CIVIL 
AVIATION) O.M. NO. 

AVIATION , TOURISM (DEPARTMENT 
14016\6\92-SCT DATED 11.10.1993. 

OF CIVIL 
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statement showinq the action taken on the 
recommendations/conclusions contained in the Nineteenth Report 
of the committee on the Welfare of Scheduled castes and 
Scheduled Tribes (Tenth Lok Sabha) on the Ministry of civil 
Aviation & Tourism ( Oepartment of Civil Aviation)- Reservations 
for and employment of Scheduled castes and Scheduled Tribes in 
National Airports Authority. 

Recommendation (Sl.No.13 para 3.34) 

The committee further find that the other reason for 
shortfall in promotional posts is that SC/ST candidates do not 
meet the minimum pr •• cribed eliqibility criteria. They note 
that National Airports Authoritr has not been providinq their 
SC/ST candidate. any relaxat on in the qualifIing period of 
service for promotion. the Committee strongly fee that keeping 
in view the requirement of job, some relaxation in the minimum 
period of qualifying service may be considered so that more 
SC/ST candidates can qet promotions. 

RIP L Y 

The recommendation has been noted. National 
Airports Authority will take appropriate action consistent with 

requirements of safety. 

MINISTRY OF CIVIL AVIATION & TOURISM (DEPARTMENT OF CIVIL 
AVIATION) O.M. No.14016/6/92-SCT DATED 11.10.1993. 
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Statement showing the action taken on the 
recommendations/conclusions contained in the Nineteenth 
Report of the committee on the Welfare of Scheduled castes 
and Scheduled Tribes (Tenth Lok Sabha) on the Ministry of 
civil Aviation & Tourism ( Department of civil Aviatlon)-
Reservations for and employment of Scheduled castes and 
Scheduled Tribes in National Airports Authority. 

Recommendation (SI.No.14 para 3.35) 

The committee note with dismay that a number of 
reserved vacancies to be filled through promotion have been 
de-reserved in Group A and B during the last three years in 
National Airports Authority. The Management have taken the 
extreme step of dereservation on the ground that in case of 
eligible SC/ST officials, were not available for the posts. 

suitable 

RIP L Y 

Steps to dereserve promotional posts are taken when 

employees belonging to SC/ST categories are not 
available for promotion. This is done in accordance with the 

prescribed procedure to maintain operational efficiency of the 
organisation. Efforts are being made to "build up the feeder 
cadres/grades of SC/ST employees . 

MINISTRY OF CIVIL AVIATION & TOURISM (DEPARTMENT OF CIVIL 
AVIATION) O.M. No.14016/6/92-SCT DATED 11.10.1993. 
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statement showing the action taken on the statement showing 
the action taken on the recommendations/conclusions 
contained in the Nineteenth Report of the committee on the 
Welfare of Scheduled Castes and Scheduled Tribes (Tenth Lok 
Sabha) on the Ministry of Civil Aviation & Tourism ( 
Department of Civil Aviation)- Reservations for and 
employment of Scheduled Castes and Scheduled Tribes in 
National Airports Authority. 

Recommendation (Sl.No.1S para 3.36) 
The Committee feel unhappy with the present state of 

affairs and desire that SCIST candidates who are considered not 
upto the mark for promotion should be provided with facilities 
of in-service training for sometime to bring them at par with 
general candidates. They would like the management to ensure 
that before dareserving any reserved vacancy, concerted efforts 
should be made by the National Airports Authority, failing which 
dereservation may be done as a last resort. 

R I r L Y 

National Airports Authority will provide SC/ST 
candidates in-service training to bring them at par with general 
candidates, as far as possible. 

MINISTRY OF CIVIL AVIATION & TOURISM (DEPARTMENT OF CIVIL 
AVIATION) O.M. No.14016/6/92-SCT DATED 11.10.1993. 
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statement showing the action taken on the 
recommendations/conclusions contained in the Nineteenth 
Report of the Committee on the Welfare of Scheduled Castes 
and Scheduled Tribes (Tenth Lok Sabha) on the Ministrr of 
civil Aviation , Tourism ( Department of civil Aviat on)-
Reservations for and employment of Scheduled Castes and 
Scheduled Tribes in National Airports Authority. 

Recommendation (Sl.No.16 para 4.10) 

The committee regret to note that National Airport. 
Authority has not undertaken any scheme to impart 
pre-recruitment training to SC/ST candidates. The Committee 
recommend that Management of NAA should immediately start and 
make it a regular feature to impart pre-recruitment training to 
SC/ST candidate. especially in view of non-avialbility of SC/ST 
candidates for technical posts in the feeder cadre. The 
Committte, are of the opinion that such type of training would 
undoubtedly help in the improved intake of SC/ST candidates. 

R • PLY 

National~ Airports Authority is working out 

modalities of providing pre-employment training in technical 
disciplines where SC/ST candidates are not available. 

MINISTRY OF CIVIL AVIATION & TOURISM (DEPARTMENT OF CIVIL 
AVIATION) O.M. No.14016/6/92-SCT DATED 11.10.1993. 
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statement showing the action taken on the 
recommendations/conclusions contained in the Nineteenth 
Report of the committee on the Welfare of Scheduled Castes 
and Scheduled Tribes (Tenth Lok Sabha) on the Ministry of 
civil Aviation & Tourism ( Department of Civil 
Aviation)Reservations for and employment of Scheduled Castes 
and Scheduled Tribes in National Airports Authority. 

Recommendation (Sl.No.17 para 4.11) 
The Committee note that National Airports Authority 

has been imparting in-service training during ab-lnitio training 
for operational category to all the candidates including SC/ST 
candidate. and SC/ST candidates who fail to come up to required 
standard are provided with special attention/additional tutorial 
classes. 

The Committee desire that separate in-service 
training arrangement should be made exclusively for SC/ST 
candidates, recruited or promoted by relaxing the standard. 80 
as to enable them to come up to the standard of general 
candidate •. 

R • PLY 

Modalities for providing such training are being 

worked out by National Airports Authority. 

MINISTRY OF CIVIL AVIATION & TOURISM (DEPARTMENT OF CIVIL 
AVIATION) O.M. No.14016/6/92-SCT DATED 11.10.1993. 
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statement showing the action taken on the 
recommendations/conclusions contained in the Nineteenth 
Report of the committee on the Welfare of Scheduled castes 
and Scheduled Tribes (Tenth Lok Sabha) on the Ministry of 
civil Aviation & Tourism (Department of civil Aviation)-
Reservations for and employment of Scheduled castes and 
Scheduled Tribes in National Airports Authority. 

Recommendation (51. No.18 para 4.12) 

The Committee regret to observe that out of 48 
officers sent by National Airports Authority for training abroad 
druing 1989 to 1991, only one was from amongst Scheduled 
Castea/Scheduled Tribes. They are not convinced with the reply 
of the Management that representation of Scheduled 
Castes/Scheduled Tribes is low due to the non-availability of 
officers belonging to SC/ST in the respective grades from which 
officers are considered for training abroad. The Committee 
recommend that there should be fair representation of Scheduled 
castes/Scheduled Tribes among the employees selected for the 
foreign training as assured by the Management during evidence. 

Recommendation (Sl. No.19 para 4.13) 

The Committee appreciate the efforts made by 
National Airports Authority for sendin9 their personnel for 
forei9n exposure i.e. for semlnars, workshops and 
fami11arisation with equipments. They desire that as far as 
practicable adequate representation should be given to SCs/STS 
while sending the employees of National Airports Authority for 
foreign exposure, as assured by the representative of the 
Ministry. The Committee feel that this would definitely improve 
their knowledge and also raise the efficiency of SC/ST 
employees. 

R B PLY 

National Airports Authority would ensure increased 

representation of SC/ST candidates for purposes of foreign 

trainings/seminars etc. 

MINISTRY OF CIVIL AVIATION , TOURISM (DEPARTMENT OF CIVIL 
AVIATION) O.K. No.14016/6/92-SCT DATED 11.10.1993. 
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statement showing the action taken on the 
recommendations/conclusions contained in the Nineteenth Report 
of the committee on the Welfare of Scheduled castes and 
Scheduled Tribes (Tenth Lok Sabha) on the Ministry of Civil 
Aviation' Tourism ( Department of civil Aviation)- Reservations 
for and employment of Scheduled Castes and Scheduled Tribes in 
National Airports Authority. 

Recommendation (Sl.No.22 para 5.8) 
The Committee regret to note that the Annual Report 

of National Airports Authority do not contain the information 
about the matters relating to r.presentation of Scheduled 
Castes/Scheduled Tribes and functioning of Scheduled 
Caste/Scheduled Tribe cell. The Committee , therefore, 
recommend that in future the requisite information in res~ect of 
representation of Scheduled Castes and Scheduled Tr1bea in 
Services and Welfare measures for the upliftment of Scheduled 
Castes and Scheduled Tribes employeea taken by the Management of 
National Airports Authority should invariably be incorporated in 
the Annual Report of National Airports Authority. 

R • PLY 

The desired information will henceforth be 
incorporated in the Annual Report by National Airports Authority 

MINISTRY OF CIVIL AVIATION & TOURISM (DEPARTMENT OF CIVIL 
AVIATION) O.M. No.14016/6/92-SCT DATED 11.10.1993. 
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Recommendation (Sl.No.6 para 2.15) 

The Committee note from the post-evidence replies furnished to 
them that rosters have been inspected in all the four Regional 
Offices of National Airports Authority wh~reas it has five 
regional offices as has been mentioned elsewhere. They would 
like to be apprised of in which Regional Office Rosters have not 
been inspected and the reasons for the omission. 

B I r L Y 

The North Eastern Region, was created in July, 1991. 

The rosters for that regional office had not been inspected as 

it took some time to create the basic records. 

MINISTRY OF CIVIL AVIATION , TOURISM (DEPARTMENT OF CIVIL 
AVIATION) O.M. No.14016/6/92-SCT DATED 11.10.1993. 



gwrER IX 

l1econunendations and observations in respect of which 

reply of Q:)vt;mllent has not been accepted by the 

Committee, ar.d which require reiteration. 

----- ---,.. 
Reaa.aendation (Sl.No.l para 1.7) 

The Ca.aitt.e regret to note that 1MDite of thetz 
r..-ted reo~tion for incluion of at l_t .... SCI. 
Director on tba Board of Director. of all Public ~inCIa, 
none of the D1reotor. vbetbar official or non-oftlaial Oft £be 
Board of .ational· Airport8 Autbority ",long8 To SC/In. . Duriav 
tba cour.. ot evidence ot the Xiai.try, at tbe tt.. of 
exaaination of ruervation for and eapl~t of SCI'" 1ft 
International Airport. Authority of India, it ... 8tated that 
the propo_l to Mrge the Int_ational Airport. AutboJ:'iQ of 
India and N.~ional Airport. Authority ... under ODD8it,r.tiiD ot 
the Gover ..... t ~ Tbe co..ittee bope that .ul~le proyidoa vil1 
be inc~rated 1n the Rule./By-lav. of the unitled Aa*barity, 
which will take care ot giving repr ... ntation to at l ... t one 
SC/ST ... bar on the Board ot Director •• 

Reca.aandation (Sl.No.2 para 1.8) 
Tbe Cosaitt_ al.o note that there i. no ncJfI-otficial 

Director on the Board ot National Airport. Authority.2bey f .. l 
that bad tbere been provi.ion in the Rul-/.r"'~ of the 
Authority tor appointing non-oftiaial Director beIoD!I.u. te 
SC/ST on the aoardof National Airport. Authority, 1~ ~d fieve 
been ea8ier on their part to appoint a SCI ST _tier vIIo GOU14 
take care of the intere.t. of SC/tIT in tha ortJani_tion. '!'lIe 
Ca.aittea reaa..eneS that till a unitied Autbority of tbe 
International Airport. Authority and .. tional Ai~ Aatbority 
i. formed, effort. .houleS be .ade to include one .uitabla Ie/aT 
~r.on a. official or non-official ..-bar on the Board of 
Director. of the National Airport. Authority at tbe earli .. t to 
look after the intere.t. of SCI ST • 

•• »L'I 

The prevailing quideline. on con.titution of 80arda of 
Director. of public entarpri.e. do not .ake it abll •• tory to 
provide repr_entation to SC/ST at the Board level. ~t 
do not propoae to .aka any .andatory provi.ion in thi. ..ttar. 
However, Govern..nt are alive to the need to prOY14a wider 
opportuniti .. to SC/ST and con8ider their appoin___ to the 

Board of Kana98a8nt at the ti.. of COftat1~ution or 
reaon.titution of the Board. Due iaportance vi1l continue to be 

gi¥8ft to tbi ... tter. 
MIHISTRY or CIVIL AVIATION , TOtJJlISJI (DBPAMIID'l OP CIVIL 
AVIATION) O.K. No.1401'/'/92-SCT DATID 11.10.1993. 
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statement showing the action taken on the 
recommendations/conclusions contained in the Nineteenth 
Report of the committee on the Welfare of Scheduled castes 
and Scheduled Tribes (Tenth Lok Sabha) on the Ministry of 
civil Aviation , Tourism ( Department of Civil Aviation)-
Reservations for and employment of Scheduled castes and 
Scheduled Tribes in National Airports Authority. 

Recommendation ( Sl.No.3 para 2.4 ) 

The Committee note that the Li.ison Officer in the ministry 
endeavours to inspect the rosters maintained in the Head 
Office/Regional Offices of Nation,l Airports AuthoritI once in 
everI two years. The period of two years in the op nion of 
Comm ttee is too large and any error in the Computation of 
reserved points may lead to denial of benefit to the rightful 
claimant till it i. noticed. The committee, therefore, 
recommend that Liaison Officer in the Ministry should make it a 
regular practice to visit the Head Office/Regional Office of 
National Airports Authority at least once in a year to ensure 
that reservation orders are implemented in all respects. 

I I r L Y 

There are 6 Public Sector Enterprises and 4 

Attached/Subordinate and autonomous organisations under the 

Ministry of Civil Aviation and Tourism (Department of Civil 
Aviation). It may, therefore, be difficult for the Liaison 
Officer in the Ministry to visit every year the Headquarters and 
Regional Offices of all the formations, including National 
Airports Authority in addition to attending to other duties as 
Deputy Secretary. However, efforts will be made to see that the 
Liaison Officer or his representative visits the 
Headquarter/Regional Offices of NAA once a year to ensure that 
reservation orders are implemented in all respects. 
MINISTRY OF CIVIL AVIATION , TOURISM (DEPARTMENT OF CIVIL 
AVIATION) O.M. No.14016/6/92-SCT DATED 11.10.1993. 
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Statement showing the action taken on the 
recommendations/conclusions contained in the Nineteenth Report 
of the committee on the Welfare of Scheduled castes and 
Scheduled Tribes (Tenth Lok Sabha) on the Ministry of Civil 
Aviation & Tourism ( Department of Civil Aviation)- Reservations 
for and employment of Scheduled Castes and Scheduled Tribes in 
National Airports Authority. 

Recommendation (Sl.No.20 para 5.4) 

The Committee note that National Airports Authority 
has not adopted any village predominantly inhabited by Scheduled 
castes/Scheduled Tribes to promote aocio-economic development of 
the villages in the vicinity of their projects. They further 
note that no budget has been earmarked by the authority to 
undertake socio-economic development programme for Scheduled 
Castes and Scheduled Tribes. 

Recommendation (Sl.No.21 para 5.5) 
The Committee strongly desire that National Airports 

Authority should adopt some villages predominantly inhabited by 
Scheduled castes/Scheduled Tribes near their project and take 
measures to develop facilities like drinking water, education, 
medicare, building of roads etc. The Committee would appreoiate 
if some specific amount is earmarked by National Airports 
Authority in the annual budget on Welfare Schemes which will 
lead to all round development of Scheduled Castes/Scheduled 
Tribes. 

R B PLY 

National Airports Authority is basically a service 

organisation. Its main activities include planning and 
development of aerodromes, installation and maintenance of radio 
navigational aids and communication systems and provision of 
safe and efficient air traffic control services. Airports are 
generally located away from residential areas. Besides, 
National Airports Authority finds it difficult, owing to 
constraint of resources, even to fulfil its basic task of 
modernising and expanding airport facilities and air traffic 

control services. It may not therefore be possible on its part 
now to undertake socio-economic development of villages. 
MINISTRY OF CIVIL AVIATION & TOURISM (DEPARTMENT OF CIVIL 
AVIATION) O.M. NO.14016/6/92-SCT DATED 11.10.1993. 
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APPENDIX 
(Vide Para 4 of the Introduction) 

;.:-!'~L'!313 OF THE ,.CTI;)~'J ToKEN ay THE GOVEL{Nlv1El'IT 
ON THE RECO~!JAEND/i.TIONS CONTAINED IN THE 
NIN!' EE!'-.ITH REPOrtT OF THE COr.-'WITT EE. 

Tot21 Number of recommendations 

2. Recommendations which have been accepted 
by the Government (vide recommendations at 
S 1. "105. 4, 5 ~ 7 , 3, 9,10 ,11 ,12 ,13 ,14 ,15,16,17 , 
18,19 and 22). 

Number 

Percentage of total 

3. Recommendations which the Committee do 
not desire to pursue in view of the 
Government replies (vide re,commenda-
tion at 51.No. 6). 
Number 

Percentage to total 

4. necommendations in respect of which final 
replies of Government have not been 
accepted by the Committee and which 
requires reiteration (vide recommendations 
at 51.Nos. 1, 2, 3, 20 and 21). 

Number 

Percentage to total 

5. Recommendations in respect of which final 
replies of Government have not been 
received (vide recommendation at Sl.tJo. Nil). 

'Number 

Percentage to total 

....... 

22 

16 

72.72 

1 

4.54 

5 

22.72 

Nil 

Nil 
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gQNFIDENTIAL 

The Comr.J.t·cee sat froll 15.00 hrs. to 17.00 hrs. 

PHE$ENT ---
Shri Paras ram Bhardwaj - Chairman 

M.9V1B3)S 

WK SAi3!-Vi 

2. Shri Mahendra Saitha 
3. ShrimClti D.K. Shandari 
4. Shri I.nadi Charal"l Das 
5. Dr. Ram Chandra Dome 
6. Shri !vl1nikrao Eodalya Gavit 
7. Shri Ganga Ram Kol1 
8. Shri '3irsinch Maha to 
9. Shri Lalit traoT! 

10. Dr. RClmesh Cr.and Tomar 

RI~';YI\ ~~ 

11. Shri Ram Dec 9handari 
12. Dr. Faguni Ram 
13. Shrimati Kailashpati 
14. Shri Nyodek Yonggam 

ll9R ET i.R&-\I 

1. Shri K.K. Ganguly, Deputy Secretary. 
2. Shr~ 3abu Ram, Under Secretary. 



The Cmnmi ttee cons idered M2r.10randl~ 71 No. 5 regarding 

action taken r~~lies of the Government to the recommendations 

contained in the 19th Rsport (Tenth ~ok Sabha) on the Ministry 

of Civil .'\viation and Tourism (DepartllC?:lt of Civil I\viation) -

Reservations fer and employment ':If SchGduled Castes and S 

Scheduled Tribes in ~~tional hir~orts huthority and adopted 

it ~1thout any modifications. 

The Committee then consic~ered Memorandum No. 6 regarding 

action taken replies of thc' Government on the recommendations 

contained in the 6th Report (TenthLok 5abha) on Ministry of 

Finance (Department of Economic /~ffairs) - Res ervations fvr 

and employment of Scheduled Castes and Scheduled Tribes in 

Punjab National 3ank and credit facilities provided by the 

Bank to Schedulech. Cas tas and Scheduled Tribes and adopted it 

without any modifications. 

The CommIttee then ~912urned •. 
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